CENTRAL ADMINISTRATIVE TRIBUNAL ’
PRINCIPAL BENCHINEW DELHI

0A.No. 801 of 1990

Dated Nau.nalhi, this the 21st day of July,1994

Hon'ble Shri B. K. Singh, Nember(ﬂ)

Shri Prabhu Dayal
R/0 H.No569/18, OM Nagar :
Gurgaon(Ha:yana) _ _eee Applicent

Hon'ble Shri Je Pe Sharma.ﬂumbor(J) -

. By Advocate: Shri G. R. Matta-

VERSUS. -

The Commissioner of Polxca ‘

Police Headquarters o |
Indraprastha Estate . ' -

NEW DELHI - S csee Resandent

B8y Advacate: None

(shri Sukhbir Singh,Sel.,
Dopartmental Representatxva)

CRDE R
Oral)

Shri J. P. Sharma,M(J)
The applicant baléngs to ST category and has

aince bcan.gerking.as A.S.Ifiin Dslhi Peslicee. He

is aégriﬁvad by order dgted i.5.89 qhereby h;s_applal'
aﬁainStag'adnissinni of’nanaé to promotion liaf'E'
| (Niniatrigl)(promqtion te the post of Sub Inspector)
ignuringithe naws of thb\apblicant and inclusian.of

the names of persona jqniar to him, uaa'rejéct.d;
2e  The applicant, thersfors, filed this OA for the
grant of following reliefs:-. .
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“(1) This Hon ble Trzbunal may be pleased to
daclgre that the applxcant was. antxtled
to the rank of Se.le., against the vacancy
raserved for scheduled Tribe in the ysar
1981 (wesofe. 26512;1981) when 8 vacanciss
. were filled up by promotlon of gensral
category persona at the time of filling
of the vacancies by promotion vide ordsr
dated 1.11.1955(Apnqxure-l) as thia Hon'ble
Tribungl deem. fity, and that the applicant
shall be deemed to be. so promatad with
conaequcntxal banef;ts. in the matter of
saniunxty. pay fixation, paynent,of arrears
. of pay, confirmatioﬁ and promotione. .

- (2) ay other::gliaf as this Hon'ble Tribunal
 may deem fit in the facts and circumstences
of the case.” :

2. Uus are considering tha_caasmdf the applicant on ‘

tha bgsis of the counter filed by ths respendents.
e have aiao‘pefused the rejoinder filed by the

applicant.

3. Shri Ge Re mgttg, cau&aei'appedrs for the
applicant and'thi‘Sukhbif:Singh,SJ;. apbéa:a on
 bshalf of the respondents.’ Shri Sukhbir!Siqgh'
praysufoz,time an'ﬁh& grouéd.that sinca the panel
of labyers}haé‘ﬁaan chgngeé. anothar lauwysrc has .to
‘be givnn\ths brisfe =Houeuér,.inHEhavcircunsﬁaﬂcés o

'of the case, ue do not fxnd that th- ad;ournmant

can. be granted.

4o U8 heard Shri Matta, eounaal'?ar the applicant,
at lsngthe ue find that the applicant has bsen

punished by a amumber of minor punishments; = {ﬂ}
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‘applicant was not recommendead by tho-DPC for ampanelﬁéﬂt*

5 cansures awarded tn.him'duriﬁg ths_year'1980-83

(1.e+ 1980-81, 1981-82 & 1982=83), 2 yaers'approved
service was forfeitsd permanently on 28.9.84, one‘yoar's

approvad aervics was also forfeitsd pérManantly,on

}12.10.84. and advarss ACR for #he Qeriod from 1¢4.83

80 313484 was also recorded. ‘' In visw of this, the
in the pansl declared on 1e11.85. Subsaquently, a
DPC wes held in 1988, but again the gpplican; vas found

unfit as during the period from 141085 t 31.5.88; his

thrna'yeans; approved aexvi;a was forfeitad ps:manently

-

_on-23.9.97. This u@; yphild whan the. appeal and revision

of the appliéant were rpjacted,

T

Se ’Housuer.uSh:i métt;;QOunssl fnr‘the applichnt.
gavo~awatatgment~at.the Bar th;t.thq.puniahmant of
forfgiturea of three years' apérﬁved.éervice 'ﬁga ‘
-sinaa;buansquashad»by thiauTribunal.uhiéh.ﬁaSw;ﬁl
aggailad hj the applicg@t,:.p§£ £ha oéd.t,hé& baen
pgaaad~r9cgﬁt;y ;n,099447 t@ougp a cobyvéfftﬁﬁt order

1; Qat aniqulef uagtgih,qaséapuni;hmant has besen
qq§§§§§”u91?h uggléﬁpoggd ob tﬁe-applicaﬁt of
forf-iturs‘gf‘threa-yedrs° approvad service, gnd, if

the DRC had considered thaé quisﬁment in declaring

the applicant unfit for promotion to th; post of Sel.
in.tﬁe palhi ﬁnlica. tha.asbliéant héé & Tight to bs
;cconeid;rad by Revisw Dﬁc'aftqn ignoring that puﬁishnﬂnt
which has bsen set aside hy t&e judgamant of the Tribunal
as stated abaue;- | ‘ .

/

c@ntdo eed




6. o In Yiiu;o? tho:agov; fﬁcta.and,ciscunqtaqces
of the cas-;xaphdéapplichtiéhéiaidismise@d’és such
with the llpecky-to thgiﬁpﬁiicant”tp make a
fepreaantatian, if an inui§;d.jrt9 tﬁa‘ndspondnnts
for condidnring~hiarqaae for anliéﬁm@nt in list ‘€’
far promotion to tha~paat.§f'S.I.(Niniatriai)-after
ignering tha~puni§hm¢nt;aua?dodscn.?3.9;87 uh!ch.hai
been quashed bylthamorgpr of the Tribunal sometime .in

1994 Partias: gre left tafbear their oun costse.

Nnmbor(qs ' Member (J)
abc




